
5953 Air Corporations Bill 6 MAY 1953 Coir Industry 5954

[Shri Damodara Menonl

having in the State undertakings  a 
new method of management.  For 
example, the railways are totally run 
by the Government, and we have got 
a Railway ?oard containing lour full
time members.  In  respect of other 
Government undertakings,  we  are 
having another set-up.  One thing 
must be made very clear. Mr. Matthen 
referred to that point.  What would 
be the function and the status of Gov
ernment officers who come into  the 
Committee?  I find that different 
Ministries of the Government  are 
having different ideas in this rcspect. 
The other day, the hon. Shri T. T. 
Kishnamachari, when speaking on the 
Tea Bill, as reported by the Select 
Committee, said that it would not be 
good to have Government officers go
ing into the Tea Board and voting 
upon different  proposals.  This  is 
precisely what he said:

“...it seemed unseemly  to the 
Committee  that  Government 
should be associated with the Com
mittee’s work iby n̂epresentatives 
sent to the Committee who would 
have the right to vote, which 
would, in one sense, mean that 
the officers are committed to the 
decisions made by the Board.”

When this question was discussed, 
the hon. Minister  stated that  ohe 
difficulty he felt in having all the 
members  whole-time was that he 
wanted some representation to  be 
given to different Ministries—Com
munications and probably one or two 
other Ministries  whose  representa- 
tives-“0flicers—̂will be sitting  in the 
Committee.

Shri Jagjivan Ram: That is a Com
mittee, not a Corporation.

Shri Damodara Menon; It is a Board,
not a Committee.

The principle is the same.  If the 
Government want to send their own 
officers to this Board and they  sit 
there and vote upon certain proposi
tions that come, then the Government 
will be put in a very unenviable posi
tion, because these officers  would 
have taken a decision on matters 
which probably the Government may 
require to revise later on. If that is 
so. what is the position of the Govern
ment?  Government’s position would 
be rather unenviable.  Therefore, the 
suggestion that these officers may 
come and attend and offer their ad
vice and probably may even persuade 
the Board to accept certain proposi
tions may be good, but let them not

commit themselves or the Govern
ment by participating  in the voting. 
If that proposition as explained by 
hon. Mr. T.  T. Ktishnamachari  is 
acceptable  to the  Commimications 
Ministry also, then there is no diffi
culty whatsoever in having ai small 
Board with four or five members, all 
whole-time, who will look to the in
terests and manage the affairs of the 
Corporation,  and  Government can 
send their own officers  as advisers 
and later on when  decisions are 
taken—as power is vested in the Gov
ernment now to revise the decisions 
of the Board and also to give direc
tions to the Board—these officers can 
tender proper advice to Government 
for arriving at a correct opinion re
garding the advice they must give to 
the Corporation or the provision they 
must make  regarding. any  decision 
taken by the Corporation.

Therefore, I would  appeal to the 
hon. Minister even at this stage to 
think of having a small Corporation 
of five members who are all whole
time and who could devote all their 
attention, time and earnestness to 
the work of the Corporation.

Mr. Deputy-Speaker: If the hon.
Member wants nnore  time, he may 
continue later.

COIR INDUSTRY

Shri Punnoose (Alleppey): I will be 
only expressing the feelings of lakhs 
of people in  my State  when
I  say  that  I  am  grateful
to you for giving me this occasion
to raise this question so that I may 
draw the attention of this House and 
Government to an industry with which 
the existence of a large section of our 
people is bound up.

Very soon we will be having before 
us a Coir Industry Bill. In the objects 
of that Bill it has been stated clearly 
that this Industry is one which is very 
important in our national economy, 
that it has got a role to play in it and 
that it is of very great importance to 
Travancore-Cochin State. Rege Com
mittee has also said that this industry 
employs 70,000 people in the manu
facture of mats and mattings alone. 
As such, there is no room for keeping 
quiet over the crisis that has over
whelmed this industry.

In his answer to the Starred Ques
tion of Shri Achuthan on the 6th of 
April, the hon. Minister of Commerce 
and Industry tried to make out two
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points. One was that since June 1952 
there had been a gradual increase in 
the export of coir products and that 
this indicates some improvement in the 
position. Secondly, he was pleased to 
say that some steps had been taken by 
the Central Govirnment to ease the 
crisis in the coir industry, and he gave 
a list of such steps. The impression 
that he seems to entertain, and which 
he wants to convey to the House, is 
that as a result of some improvement 
in the export position and the mea
sures taken to ease the crisis, the over
all picture of the industry and the peo
ple concerned with it is better than 
it was previously, say in 1952. My 
submission is that there is no improve
ment in the export position. On the 
other hand, there are disturbing deve
lopments in that respect. I want to 
submit further that the steps taken by 
the Government of India have not 
[iroved fruitful to ease the situation. 
According to me, the over-all picture 
is as dim and dark and gloomy as it 
was, if not more so. ^

While coming to this you will bear 
with me for a little while to look into 
certain statistics which I have collected. 
Then it will be found that facts do not 
support the optimism of the hon. Min- 
ister̂ In 1950-51 we had exported 385 
tons of unmanufactured coir, in 1951-52 
it increased to 500 tons and in 1952-53 
it reached the figure of 698 tons. But 
the hon. Minister will please look into 
the earnings. In 1950-51 when we ex
ported 385 tons, we got Rs. 3,69,779; in 
1951-52 when we exported 500 tons 
we earned Rs. 6,43,794, but when we 
exported almost double the quantity of
1950-51 in 1952-53, that is, 698 tons, we 
got only Rs. 5,82,813. Here the picture 
is not at all encouraging.

Coming to coir yarn, in 1950-51 we 
exported 8,86,291 cwts. and earned 
Rs. 5,43,42,815.

Sliri A. M. Thomas (Ernakulam): Is 
it for the entire year or for ten 
months?

Shri Punnoose: It is for ten months.
In 1951-52, it was 7,55,757 cwts. and 
we got Rs. 567 lakhs, that is to say, 
some Rs. 25 lakhs more. In 1952-53 
we expoFted more than 7,82,000 cwts. 
and the return was only Rs. 374 lakhs, 
that is. almost two crores less than in
1951-52.

With regard to coir of other sorts, 
we had exported 23.212 cwts. in 1950
51 earning Rs. 2,4,17.000 and odd. In 
1951-52 we had an export of 78,140 
cwts.  for one crore and a lakh and 
odd rupees. In 1952-53 the export 
was reduced to 52,200 cwts. and we 
got only Rs. 46,59,000 and that is a 
drop of 50 per cent, in the earning.

Then come mats and mattings. We 
had exported 32,99,17 cwts. in 1950-51 
for Rs. 247 lakhs, in 1951-52, we had 
exported 19,16,60 cwts. for Rs. 214 lakhs 
and odd. Coming to 1952-53. Though 
the quantity of export has slightly in
creased the earning has  fallen  to 
Rs. 58,64,000, that is, it had been re
duced by almost a crore of rupees, The 
over-all picture is that while we got 
in 1950'51, Rs. 814 lakhs and in 1951-52, 
Rs. 883 lakhs, in 1952-53 we got only 
579 lakhs of rupees. So, the hon. Min
ister's conclusion of improvement has 
not been founded on facts. I am also 
ôrry, yet another aspect has .been left 
out.

The industry has two sectors, the cot
tage industry sector and the actual in
dustrial sector. Husking, soaking of the 
husks, taking fibre out of the husks, 
making coir, all these are done on a 
cottage industry level and it is calculat
ed that more than five lakhs of people 
are directly or indirectly involved in 
this. Then there is the mechanised sec
tor. This was the first  industry to 
develop in our State to be developed.

I want to draw pointed attention to 
this basic factor, that when we consi
der these exports you will find three 
things. One is that the  drop in the 
earning is much greater than the drop 
in the quantity exported;- secondly, 
that more of raw materials have been 
exported than mats and mattings, that 
is, finished products and thirdly, that 
the value of mats and mattings has 
gone down more than that of the raw 
materials. Here is a very disturbing 
situation. Previously, we were under 
the impression that the yarn and fibre 
are being exported for making nets 
and other things in Europe. But, now 
we get the information that in Holland 
and other countries, they are develop̂* 
ing Coir industry on a large scale. We 
are told that in Holland  there are 
nearly 97 factories  employing 4,000 
workers. The World Federation of 
Trade Unions has been kind enough to 
give this information. This means that 
the most developed industry in our 
State is going to be permanently Jeo
pardised. This means that one major 
source of income to the State is going 
to be dried up. Before Pepper be
came black-gold, Coir industry was the 
leading source of income for our State 
and even now it is second only to 
Pepper.

Now. I come to another aspect. The 
hon. Minister of Commerce and Indus
try was pleased to say that steps have 
b<̂n taken to ease the situation. Let 
him for a while look at the steps and 
see how far they have jiroved to be of 
help. He said that two community pro
jects are there ariB they will be of
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help to us. The fact is that one com
munity project in South Travancore is 
at least IftO miles away from the cen
tre of coir industry and the one in Tri- 
chur is also some fifty or sixty miles 
away from the  industrial centre. It 
cannot give us any work.

Then he said about some civil works 
were being undertaken. The fact is 
that these civil works were there for 
some time. They gave six hundred 
workers work for three months. What 
a small fraction of  the unemployed 
could be benefited by it. But there is 
none of it now. The hon. Minister said 
that certain advances have been made 
by the Central Government to  the 
Slate Government—he  said  about 
rupees two lakhs and odd. But  the 
fact is that it still remains in a stage 
of promise. It affects only the cottage 
industry, and even there the Central 
Government has not been pleased to 
see whether there is proper ori?anisa- 
tion to work it with the result that I 
am afraid it is not being worked in 
the proper way it should be done.

Therefore, the whole position is most 
disturl̂ing and the earlier the hon. Min
ister of Commerce and Industry tfiikes 
up the matter the better it is for us. 
He mentioned about a conference held 
in Trivandrum by the Finance Minis
ter of that State. There representation 
was not given to the workers and to 
the owners of the factories. When 
that point was raised in the conference 
itself, the Finance Minister was pleas
ed to say that he could not do it; 
there was no time to do that. In the 
Bill that is coming also—the Coir In
dustry Bill—I find that  there is no 
provision for representatives Of organis
ed labour on that Board. Then, he was 
pleased to say that some sort of special 
treatment is given to coir  and  coir 
goods in the South Indian Railway. I 
ftm thankful for that,  but what we 
want  is that  preferential treat
ment should be given to the coir goods 
in every railway, so that it could have 
a market everywhere in India. The 
other day I had been to the Rashtra- 
pati Bhavan, where I was invited to 
tea. I was interested in all the sweet 
things given, but 1 was more interested 
to see whether there was a piece of 
coir matting there. But, there was 
none. Well, a beautiful mat coir will 
definitely enhance the dignity of that 
place. The hon. the Finance Minister 
was pleased to say when all the M.Ps. 
from Kerala, irrespective of party affi
liations, waited on him that, he will see 
that coir goods are purchased by Gov
ernment Departments.

We want a Coir Board not only to 
expand the market in India, but also to 
find markets outside India. I was 
looking through the list  of countries 
abroad where our coir products find a 
mdfket, but I regret to find that many 
countries in Europe are  not  there. 
There is the U.K., there is the U.S.A., 
there is Holland.

Shri B. S. Murthy (Eluru): U.S.S.R.?
Shri Punnoose: U.S.S.R. is not there; 
the Eastern democracies are not there. 
It is not my anxiety to give them the 
benefit of our mats and mattings. It 
is because T want that there shall be a 
market for our goods. I hope the hon. 
Minister will take up this matter seri
ously and develop new markets for our 
exports.

Mr. Deputy<Speaker: The hon. Mem
ber must give some time for the hon. 
Minister.

Shri Punnoose: In the meantime he 
should take certain measures to sub
sidise the unemployed workers. They 
may be given rations at a lower price; 
the construction of the Aroor bridge 
may be taken up immediately and an
other railway line may be constructed 
from Ernakulam via Alleppey to Mave- 
likkara.

1 P.M.

Shri A. M. Thomas: I had occasion 
to go through the value of our exports 
and study the comparative figures. 
From 1952 April to 1953 January the 
value of our exports  comes  to  Rs. 
5,79,91j575. I wish to know from the 
hon. Minister whether he is in a posi
tion to give the figures for the last three 
months. If so, that will help us in get
ting a real clarification of the present 
situation.

I .really appreciate the attempts made 
by Government, but no substantial im
provement is yet in sight. The hon. 
Minister made a study at the spot of 
the situation in Travancore-Cochin. I 
should like to be told what are the de
finite proposals formulated by him, 
especially in the direction of not allow
ing our products to be swamped by 
foreign competitors. I am told that 
Holland and Switzerland have brought 
about considerable technological im
provement and marketing  skill and 
their coir products are artistically and 
tastefully designed like cotton textiles.

Secondly, I understand that the work 
of the Trade Commissioners in this 
connection is only one among so many 
other items of work. Having regard 
to the number of people involved—five 
to six lakhs of people are involved in 
this—why can we not appoint a few
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Marketluî OlScurs who will solely de
vote  time arxl energy to find larger 
xnarkctii and keep crlectlve liaison with 
the trade at home as m abroad?
1 wiah further to know bow lar Oô̂ 
eminent has been able to tap the inter
nal market alao in this conBeetk)n.

Shri K. K. Basu (Diamond Harbour): 
1 wish to make only one point which 
has already been referred to. It is re* 
ported that Holland is establishing more 
mechanized and up-to-date factories for 
the utilisation of this raw material as 
a result whereof our industries here
are suffering, and we are nowadays
working more as an exporting country 
of the raw material.

Shri Veiayndhaa (Quilon cum Mave- 
ilkkara—Reserved—Sch. Castes); 
port of fibre, you mean?

Shri K. &. Basu: Yes. I want to 
know whether there is any possibility 
of putting restrictions on this.

The Minister of Commerce and In- 
dastry (Shri T. T. Kriskmamachari): I 
am glad that the hon.  Member who 
raised this discussion has taken a very 
practical view of the whole question, 
and I cannot take exception to his com
plaint when he sees no tangible, or at 
any rate substantial, results in regard to 
the work that we soiî'tht to do in this 
area where coir workers  are concen
trated. But at the came time I must 
say that his reading of the statistics is, 
while plausible, nevertheless defective. 
He has not demonstrated that there has 
been a perceptible drop in the export 
figures, leaving out the  peak period* 
What I did indicate was if you take the 
figure for 1947-48 when coir yam ex
port was 7,49,000 cwt. and If you take 
the figure for eleven months for 1952
53 which is 8,46,000 cwt., weU, it cer
tainly shows an improvement. If you 
take 1948-49 when the total was a lit
tle less than seven lakhs cwt. the ele
ven months figure shows an improve
ment. Of course, 1949-50 and 1951-52 
were peak periods  when we had a 
Korean war and the  boom. In the 
same way in regard to manufactured 
products, in 1947-48 the fiffurc was
194.000 cwt and in 1948-49 it was
160.000 cwt. Now. for eleven months 
ter 1952-53 the figure is 214,000 cwt. 
Even there, the manufactured products 
do not show a drop over normal years 
and it must be recognised that there 
was a Wg demand for manufactured 
Wt)ducts and coir yam during the 
Korean boom and many factories came 
t̂o being. I have seen some of these 
t̂ories myself. I am not speaking 
from hearsay reports. Some of them 
are ĵ-]̂ I!t There are older fac
tories like Dararh Ismail but the new
er fpr+orjes tiame into being because
132 P AOL

of the boom and of possiMUtles of 
port. Naturally, wlwin the boom dis
appears, then the opportunity for ship
ping out the same quantity also dlsaî 
pears.

The other point that  is raised Is 
what is (jk>venunent doing about this 
drop in our earnings? That, I am 
afraid, is a matter in which Govern
ment can do nothing. After all terms 
of trade being against you, it is a mat
ter of wartime prices and pcace time 
prices. When there is a boom,  when 
there is a big demand, naturally pric9̂ 
go up. If you want to base the Doom 
period as the basic period for price 
comparison, obviously no Government 
or nobody responsible for butinesB ea» 
be blamed. You cannot have a boom 
period all the time.  It comes lika  ̂
flash in the pan and disappears. Therdr 
tore, it atfects our earnings from the 
point of view of the money that is put 
in the hands of the coir worker—and 
that Is precious little—because the mid
dleman takes away the initial gain \xt 
the boom period and makes these peo
ple shoulder the initial losses when the 
depression comes but nonetheless that 
Is money coming into  our  country 
which also helps the foreign exchange 
position but I want the hon. Members 
to know that In respect of any com
modity that we export, we would find 
that on the price basis we have come 
down rapidly. Take jute. There the 
diminution has been something pheno
menal. We were getting Rs 90 crores 
by way of f xport duty alone and it 
has dropped terribly. I have got some 
figureB on the basis of calendar years 
which again show that in coir mat and 
mattings, 1950 was the highest year, in* 
1951 it was 279.000 cwts. in 1952 it was
223.000 cwtfj. and for the first three 
months of 1953—of  course, it is not 
worthwhile comparing—it  is  78,000 
cwts. Of course, 1950 was the peak 
3rear, leave alone values. On that 
point—my hon. friend generally com
plained about the coir industry—there 
ts a substratum of truth and he is on 
a strong wicket. When  he  merely 
points out his finger  of  accusation 
against Government and says, “Prices
• have dropped, what have you done 
about it?**. I cannot help It That is 
what is called business cycle. No coun
try can help it. You cannot keep up 
prices artificially unless we subsidise, 
and we have not got resources to sub
sidise our exports to keep the prices 
on a par with the prices obtained dur
ing the boom period.

The hon. Member. Mr. Thomas want* 
ed some Information about shipments.
I have got firures for eleven months, 
that is, 845,000 cwts. of coir yam,
SI4.000 cwts. of mat» and mattings and 
other products 57.000 cwts.
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ShH A. M. TbomaA; 
viiuatioD?

What is the

Shrl T. T. Krishnamaehari: The
value is Rs. 4,01.83,000 for coir yam. 
Rs. 1.74,55,000 for mats and mattings 
and Rs. 61,13,000 for other products,

In regard to the question of what we 
have blefa doing, apart from what we 
have b̂ n doing in a particular year, 
we hAve made a survey, called for re
ports from practically every country, 
from Cevlon, New Zealand, Pakistan, 
Iraq, Afghanistan, United Kingdom, 
Sweden, Finland, Denmark, Aden. Phil- 
Uoines, Thailand, France, Italy, Greece. 
United States of America, Egypt, Yugo- 
ilaVia, Kingdom of Jordan. Malaya, 
Canad̂; Iran, Germany, Netherlands. 
Indonesia and Japan. We have some 
Informâon from our Trade......

Sliri Ponnoose: Is it a fact that this 
Daragh Ismail, to whioh you made a 
reference, is now opening (actories in 
Holland, and‘ also, is it a fact that the 
British elements who are very strong 
In that industry are trying to pull away 
our industrjrT  ^

Shrl T. T. Krislmamachari: It miRht 
be a fact. I do not dispute the authen
ticity of the report. I have no jnforma 
tion 60 far a.s I am concerned. The 
point Is wo have been keeping in touch 
with outside market and we find that 
everywhere due to heavy stocks held. 
the ofTlake has dropped. Porditions in 
other countries h«ve changed.  Take 
the United Kinptdnm. The rost qf liv
ing has gone up by about 4jO points in 
one year. Hon. Members know that 
when the cost of living of a normal 
man goes up, some of  the.se things 
which could be  eliminated  are the 
things which  are eliminated.  Coir 
goods is one of the things that could be 
eliminated. There was stock-piling. In 
Australia, stock-piling was huge.  In 
Finland, we have got a good market; 
but the currency position there is so 
bad that they cannot  buy  anything 
from us. It is a combination of cir- 
cimistances over which we have really 
no control. We are trying to keep in , 
touch with all these countries and are 
trying to do what we can.

Take the case of Hollnnd. I agree 
thfat Holland is importins: coir yam 
and is manufacturing coir goods. In 
Belgium, for instance, we have a mar
ket but we find we cannot get our 
leg in so far as coir goods are concern
ed. But, what is the solution? Does 
my hon. friend want me to say. I will 
not export coir yam to you at all and 
Allow thpm to go in for substitutes— 
f̂̂er all. there are substitutes for coir, 
other things could be used In the place

of coir—and lose the trfide that we 
have even with HoUaAd for coir yam 
on which depend very nearly about 
five lakhs df people, meriely for the 
reason that I am not able to employ
50,000 people that we were employing 
in the peak period in coir goods manu- 
fafcture. As a statement of fact, the 
hon. Member is right. But, as an argu
ment, he is not  quite so right. You 
cannot prevent another country from 
importing raw material and manufac
turing the finished product. I havd 
no jurisdiction over Holland to be able 
to tell them, you cannot manufacture 
coir products. Can I take it to the 
United Nations and say that these peo
ple are poaching into my trade? This 
happens inevitably because there Us 
such an amount of freedom  every
where and people go on doing what 
they like. If it is possible for me after 
a period of time to establish a market 
for my manufactured goods, then auto
matically, you can take it that the 
amount of coir yarn available to these 
people will be reduced. If I adopt 
the remedy that the hon. Member has 
suggested, there will be mon* d:sh*esB 
in the coir area. I do not think that 
can be adopted.

The other question that he rAention- 
ed was, in rtgard fn whal the Govern
ment have done. I went down to Tra- 
vancore myself. I was askod l)y the 
Prime Mini.ster to go. In fact, he com- 
rnif>':?onrcl me to look into Travpncore- 
Cochin’s economic matters thotigh it is 
not my responsibility. He was so keen 
on it. We realise as a Government 
that this is an area, as I have said here 
before, where the educated public are 
greater in proportion than in the rest 
of India and that it compares favour
ably with most advanced countries of 
the world. Unemplojrment  is rife, 
something has to be done. It Is a mat
ter which we realise. But, everything 
takes time. We can only work through 
the agencv of the local Government 
That Is why I aîked Mr. Govinda 
Menon to summon  a  conference. 
Whom he summoned and whom he did 
not summon, it is not for me to say. 
It is not my business to say how he 
conducts his business. It is an auto
nomous State to that extent. Certain 
decisions were taken at the conference. 
We have made funds available for 
them. I do realise that unless the fac
tory is opened, the number of people 
that were employed in the factory 
amounting to 28.000 cannot be employ
ed again. Now. I think there are 15,000 
unemployed, who were formerly work
ing there. I do not deny the fact 
That is a fact. But, the sequel is, I 
must ask him to manufacture, hold 
stocks and find a market for them. All
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this takes time. That l6 why, to show 
Mr earnestness, we brought forward 
the Coir Industry Bill. Once we have 
an organisation, then» what the hon. 
Member suggetsed can be done.  Mr. 
Thomas wanted that we must send 
out special travellers for this purpose. 
We can engage one or two people to go 
round. He also mentioned the East 
European countries. I do not know 
whether the standard of living of the 
people there would permit them to buy 
these products. It is a matter worth 
while exploring. So far as our objectives 
are concerned, I entirely agree with 
him. But, the position is, the problem 
is a difficult one. It is what you call 
a dependent economy, that is, depend* 
ent on somebody else for a demand be
ing created. In all dependent econo
mies. our controls are imperfect.

In regard to what we are doing, the 
Railway Board had not originally in
cluded the ErnakuJam-Quilon line in 
their plan for this year. The Prime 
Minister asked them to include it. It 
may be that the line tjoes a little be
yond the coir area. Unless labour is 
mobile and is going to take advantage 
of the one crore of rupees that is going 
t/) be spent In that area. T am afraid I 
cannot do anything. I can only lead a 
horse to the water; I cannot make it 
drink. The position really is. we here 
in Delhi are dead earnest to do what 
we can for these unfortunate people. 
There nre circumstances which limit 
our utility and the period of time that 
is needed, I think, has not Vjeen en
ough. I can as.sure mv iion. friend 
that I shall not Ins?̂ ,si£;ht of this prob
lem. I am glad that he has raised this 
problem and has focussed the attention 
of the Government and the public on
H. I shall certainly take advantage of 
what he has done and pursue the prob
lem further.

BUSINESS OF THE HOUSE

The Minister of Commerce and In- 
dnstry (Shri T. T. Krishnamacharl):
May I make a personal request, Sir? 
I have got the Tea Bill on hand I shall 
be grateful if some time in the after
noon of Friday can be found for the 
consideration of this Bill.

Mr. DepHty-Speaker: When shall we 
begin?

Shri T. T. Krishnamachari: Usual 
hours: 4 to 7 or 4 to 7-30.

_ _f. D. C. SharmA (Hoshiarpur): It 
is very hot these days, Sir.

An Hon. BCember: laside the House 
s not hot

ghri NMblir (Jiâruram): It
difficult to come to the House in tfce 
afternoons. We have some other wortc 
to do: reading the material that it dr- 
rulated. etc. We are here the whol» eC 
the morning. We have got ao mav 
visitors.

Shri T. T. KrieliBamacbart: We «jre 
at the fag end. Next week has beao 
assigned more or less for the Eatale 
Duty Bill, and unless the House will 
be indulgent enough to give an after
noon. the Bill will never he passed. (In
terruption) .

Mr. Deputy-Speaker: Hon. M9mbers 
yestordny complained that this witt go 
on for years. Is it right  that  they 
should themselves participate and mate 
It go on for years?
I think tomorrow or day after to
morrow afternoon may be fixed. After 
all. we are coming to the fag end. 1 
am anxious that we should finish by the 
15th and not extend even by a day. 
Hon. Members have been here for H 
months. Hon. Members will have to 
put up with some  inconvenience. I 
shall also do so.

Shri Punnoose (AHeppey): We would 
like to take it up in the ordinary courie.

Mr. Deputy-Speaker: It is not possi
ble because there is programme for the 
rest of the days.

Shri Sarmah (Goalghat-Jorhat); Why 
f'nn ihc* E-̂tnte Duty Bill not come after 
the Tt;j Bill is passed? There are very 
irpDortnnt matters in the Estate Duty 
Bill. We w(}lcome it, but we have to 
say .something on the Estate Duty Bill 
:iad wc have also to consult our consti* 
tuency as to the MitakMharn and Dat/o- 
bagha business. It may be........

Mr. Deputy-Spcaker: We are not now 
discussing the Estate Duty Bill. It ia 
already agreed that the Estate Duty Bill 
consideration stage must be over, and 
five days have been allotted for that. 
The Tea Bill Is also necessary, particu
larly for gentlemen from Assam. It has 
to go to the other House. Therefore; 
hon. Members will kindly put up with 
.some inconvenience, and then come at 
4 o’clock on Friday.  '

Shri Sarmab: What I am submitting 
Is, before you make up your mind, will 
you..........

Shri U. S. Maniah (South 
North); He has made up.

Mr. Depnty-Speaker  What ii 
difficulty?

Shri Sarmah: The Estate Duty 
is no doubt Important, but why not 
out one day out of it so that tbe 
Bill may be passed?




